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Mr. Deputy-Speaker: Now the re-
sult of the division is as follows: 

SUi Bmj Raj Singh (Firozabad): 
Our difficulty is this. We were given 
to understand by Government that 
they have no business. Now it is 3 
o'clock, hall an hour after the time 
allotted for non-official business, and 
they come with this argument. 

Ayes 35; Noes 137. 

The motion was negatived. 
Mr. Deputy-Speaker: The question 

is: 
"That this House takes note of 

the statement made by the Minis-
ter of Railways in the House on 
the 20th November, 1961, !>n major 
accidents which occurred recent-
ly." 

The motion was adopted. 

15.03 hrs. 
BUSINESS OF THE HOUSE 

Mr, Deputy-Speaker: In the view of 
the hon. Minister, immediate consider-
ation ot the next Bill in the order 
paper, namely, the Iron Ore Mines 
Labour Wellare Cess Bill, is very es-
sential If hon. Members co-operate, 
we can pass it quickly before we take 
up non-official businesS'. 

Mr. Deputy-Speaker: We have cer-
tainly heard this complaint more than 
once, and the answer also. Probably. 
if hon. Members agree, we might take 
it uP. I hope hon. Members agree that 
it might be taken up. Now the De-
puty Labour Minister. He will be 
very brief and sweet. 

15.84 hrs. 

IRON ORE MINES LABOUR WEL-
FARE CESS BILL 

The Deputy MiD1ster of PJanniDc 
aDd Labour and Employment (Shrl 
L. N. MIshra): I beg to move: . 

"That the Bill to provide tor 
the levy and collection of a cess 
on iron ore tor ~h  financing of 
activities to promote the weUare 
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of labour employed in the iron ore 
mining industry be taken into con-
sideration ... 

Iron ore mining industry employs a 
substantial labour force. During the 
year 1960, about 50,000 persons were 
employed for raising 10'7 million ton_ 
nes of ore, as against 26,000 persons 
employed in 1952 for an output of 
four million tonnes. The production 
target fixed for the Third Plan is about 
32 million tonnes in 1965-86 (22 mil-
lion tonnes for internal consumption 
lind ten million tonnes for export). 
This would involve employment of 
additional labour on a large scale. 
The need for keeping the labour force 
employed in this important industry 
contented and peaceful can hardly be 
over-emphasised. 

Constant efforts have been made by 
Government to get improvements 
effected, on a voluntary basis, in the 
working and living conditions of the 
labour engaged in the· industry. The 
"esults obtained have, however, not 
been encouraging. The reports of 
the officers of the Industrial Relations 
Machinery who, during their visits to 
mines, persuade managements to pro-
vide at least the minimum facilities, 
show that despite their efforts, facili-
ties such as water supply, housing, 
sanitation, education and recreation 
are either generally lacking or inade-
quate. A Working Group set up in 
1956, which included representatives of 
employers and workers, while com-
menting on the unsatisfactory labour 
conditions in mines surveyed -by them, 
reported that individual employers had 
their own limitations, that even 
among the larger employers instances 
of indifference to the problem were by 
no means rare and that, in any case, 
smaller units could not achieve any-
thing by themselves. They also stat-
ed that the problem of housing wa. 
of such a magnitude and involved so 
much financial outlay that it could not 
be tackled successfully without Gov-
ernment intervention. The Worpng 
Group, therefore, recommended that a 
Welfare Fund financed by a special 
cess, on. the JWlttern of the Coal Mines 

Labour Welfare Fund or the Mica 
Mines Labour Welfare Fund, should 
be set up. This recommendation was 
supported by the tripartite Inciustrial 
Committee on mines other than coal, 
which included representatives of 
State Governments. The present Bill 
is in pursuance of this recommenda-
tion. It represents the consensus of 
opinion of all the parties vitally con-
cerned. 

. The Bill contains eight clauses. 
Clause 2 provides for the levy of a 
cess at such rate not exceeding 50 
naya paise per metric tonne of iron 
ore produced, as the Central Govern-
ment may fix from time to time. It is 
expected that the cess at the maxi-
mum rate of 50 naye paise will yield 
about Rs. 40 lakbs per annum, on 
the basis of average production dur-
ing the last three years. 

The welfare activities for which the 
proceeds of the cess may be utilised 
are indicated in clause 3 of the Bill. 
It is not the intention to take over 
completely the responsibility of the 
employers in the matter of provision 
of welfare facilities. The primary res-
ponsi bili ty in this regard is, and must 
remain, that of employers. This clame 
also provides for payment of grant .-
in-aid in respect of approved welfare 
schemes, as also to owners who pro-
vide welfare facilities at their mines 
of the prescribed standard. 

Clauses 4 and 5 deal with adminis-
trative aspects. Under clause 4, tri-
partite advisory committee; will be 
constituted in the major iron ore pro-
ducing States in consultnt:on WIth 
which the r~  from the cess will 
be utilised for providing we1!are mea-
sures. 

Clause "Is an important one. Un-
der this clause, the Central Govern-
ment is empowered to exempt any 
State or part thereof from the purview 
of the proposed legislation if there is 
a law in force in that State making 
adequate provisions for providing 
welfare amenities to iron ore workers. 
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[8hri L. N. Mishral 

CiauSe'7 pro:vides for the pub;ishillg 
of welfare activities underta ken a'ld 
the statement. of accounts thereon. 
~  8 deals. with subordinate legis-

latIOn, detailing the purposes for whicn 
rules can ·be framed under the Act. 
The scope of this clause is iimited to 
matters of procedure or detail and 
the delegation is of a nOnllal charlW-
ter. 

This B;lI is very simple and, I might 
say, its·.simple object is to rilise some 
fund for the welfare of the working 
class people engagedjn iron tlre mine.i. 
Hon. Members, specially ihose who 
take interest in the problems. of work-
ing classes, are aware of the.' condi-
tion under which iron ore workers are 
living and working. They work under 
the most unhy.gienic conditions in r~ 
gard to their probiep1s of housing, 
health,. sanitation, education and water. 
So, they have to be attended to. I am 
sure the House WIll appreciate that 
this is an urgent matter arid GOvern-
ment are keen to see that this Bill is 
put on the statute book as early as 
possible. 

Mr. -S~ r  Motion ~  

"That the Bill to provide for the 
~  and collection of a cess on 

iron ore for the financing of acti-
vities to promote the welfare of 
labour employed in the iron ore 
mining industry be taken into 
consideration." 

I hope hon. Members will take half 
the time which the Minister took. 

Shri T. B. Vittal Rao (Khaminum): 
I welcome this measure, notwithstand-
ing the fact that the experience we 
had in the wor-king of a similar orga-
nisation like the Coal Mines Labour 
Welfare Fund has not been taken into 
consideration. The experience that 
we have gained in working that orga-
nisation should have been taken into 
acl:Ount while drafting this piece of 
legislation. I congratulate the' Go\,-
ernment On the eagerness ,they have 

shown to push through this Bill dur-
ing this session, because I consider it 
as one of the rare instances wherein 
Government have tried to implement 
the assurance given in this House. 

As the hon. Minister has stated the 
conditions tinder which the iron' ore 
workers are working are very inhu-
man. With regard to housing, they 
live in thatched bamboo hutments 
which are unfit for human habitation. 
Even water is -not available in ade-
quate quantities what to talk of pro-
tected water supply'. Their wages are 
something like Rs. 1121- a day and 
so forth. They are the lowest paid 
workers among .the mine workers. 

With regard to profits, the owners 
are making huge profits. I would cite 
only one instance, that of the iron ore 
mines at Gua which are worked by 
Martin Burn who are the owners of 
Indian Iron and Steel Works. For the 
rurectoI'll ,there is a very fine guest 
house. r do not grudge them this. On 
the top 'of the hill there is a very fine 
aerodrome constructed for the benefit 
of the directors and the official stal!. 
But you see in contrast in what con-
dition the workers are kept. They 
are kept in very inhuman conditions. 
There is nO proper water supply. 
There is not even good housing. This 
is only to show as an instance. 

. Then you take, for example, the 
public sector. In the Dhalli Rajhara 
,iron ore mines also the conditions are 
similar to what are obtaining in the 
private sector. h~r  is no proper 
housing. Only some quarters are be-
ing constructed. These workers do 
not have any relation in the sur-
rounding area. . 'they are generally 
workers Who. are drawn from other 
States. They are subjected to these 

h a~  oonditions. I hope and trust 
that some welfare activities will be 
undertaken. 

I have got a lot to say .about a ~ 
niStratlon 'and about so many things, 
butl am not going to t'6y ..• 
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Mr. Deputy-Speaker: After hope 

and trust the speech should conclude. 

~ T. B. VittaI Rao: I hope this 
WIll go a lOng way in improving the 
wellare of these iron ore mine 
workers. 

Mr. Deputy-Speaker: Shrimati 
Renu Chakravartty. 

Shri K. N. :Pmllie (Hata): Sir, I 
also want to speak. 

Mr. Deputy-Speaker: The hon. lady 
Member should also be very brief, 
though sweet she always- is. 

Sbrimatl Reno Chakravartty (Basir-
hat): I will be very brief though it 
is very difficult to be sweet 011 this 
particular subject ·because the condi-
tion of the iron ore mine workers as 
Shri Vittal Rao has already ~  
out, is one of the most prinutive and 
the workers live in conditions which 
are hard to believe unless you.· see 
them. Therefore we are happy' that 
at last this Iron Ore Mines Labour 
Welfare Cess Bill has been introduced 
We want it to be passed into iaw, but 
we hope that they will also consider 
many of the difficulties which are 
facing the Coal Mines Labour Welfare 
Fund in its work and will try to so 
implement the Act in the case of the 
Iron Ore Mines Labour Wellare Fund 
that they are able to overcome those 
shortcomings. 

The main thing over here is the 
question of housing, of transport and 
of minimum medical needs being met. 
These are the three very important 
things. Take the question of water 
supply, for example, in Gua. In the 
Gua Iron ore mines it is open mining 
as the hon. Minister knows. In the 
rains if you see the water there, it is 
absolutely red water. I do not know 
how human beings can drink that 
water. That is worked by the Indian 
Iron and Steel Company which is one 
of the biggest and the richest of indus-
trial units in the whole of India. We 
have brought this to the notice of·our 
Mines Directorate and others but 
nothing has htppened up till now. At 

Cess Bill 
least We should be in a position to give 
t? all these people who are working 
~h  on the top of the hill water to 
~  ~  work on the top of the 
hill and hve right down below. They 
do not have a protected drinking 
water supply or even any kind of good 
water . supply. Therefore this is the 
minimum. 

Then take the question of housing. 
If you go either to the manganese are 
mines or the iron ore mine areas which 
are all in that jugle area of Sing-
·bhum and Keonjhar and which I know 
very well, you will find that the 
houses there are not made with brick 
and mortar, not even with bamboos, 
but are made largely with jungle 
sticks. Besides these there are a few 
Adivasi houses which they make not 
even with bricks but just with mud. 
The conditions are so primitive that 
you will not believe and thev live in 
those conditions. Yet, r ~  and 
crores of rupees worth of iron are is 
exported. It is one of our biggest 
foreign exchange earners. 

The other point is about the ques-
tion of tr.ansport. In the Gua mines 
because of mechanisation you do have 
a road right up to the top of the hill. 
But if you go to Manoharpur and 
CJ).iriah areas, you will see that there 
is no road. People just have to go 
up by pagdandis and if there is an 
accident uphill, it is almost next to 
impossible for any transport to go and 
bring them down. They have to be 
brought down in skips that go from 
top to bottom. In such conditions 
even very badly wounded people have 
to be brought down. Therefore this 
question of transport for them is im-
portant. 

There is no ambulance in Chiriah. 
There is only a handcart. That also 
cannot go on the hillside. So many 
thousands of workers are there in 
Chiriah, but if you go to the Chiriah 
hospital, you will see that it is hardly 
a hospital. You cannot call it a hos;-
pital. 
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[Shrimati Renu Chakravartty] 
Then, lastly, there is the question 

about nutrition. My hon. friend, 
8hri Vittal Rao has said that we are 
implementing an assurance given to 
this House. I would like to point out 
that the question of nutrition is depen-
dent upon minimum wages. I do not 
say good wages; I do not say fair 
wages; I say the implementation of 
minimum wages. As the hon. Deputy 
Minister knows, in the Committee on 
Mines other than Coal it was decided 
that minimum wages will have to be 
implemented. You go and see the 
rezakamins women who work in those 
areas of Bihar and you will find that 
those Adivasi men and women get in 
a day not Rs. 1121-. as my hon. friend, 
8hri Vittal Rao has said, but hardly 
Re. -Illl-, Re. -1121- or Re. -1131-. That 
is their daily wage. They are tempo-
nary workers. They are contract 
labour. There is no such thing as 
permanency for them. Therefore I 
would say that if you want to give 
these people nutrition, we must have 
at least this implementation of the 
mlnunum wages. I do not see with 
the greatest trust and hope how you 
1:an solve this out of this Fund. There-
fore if you want to do that; this is 
needed. 

Shri It. N. Panda rose-
Mr. Deputy-Speaker: Hon. Members 

have done enough during the last five 
years. 

Shri K. N. Pande: I shall not take 
a long time. 

Sir, although this Bill has come late, 
I am very much thankful to the 
Labour Ministry that they have 
brought it. The necessity for such a 
Bill was very much in view of the 
fact that a similar fund had been 
1:reated for the workers working in the 
coal mines. Taking whatever has been 
done by the Labour Ministry for the 
-welfare of those workers into consi-
deration I ,am satisfied that whatever 
money is collected under this Act will 
be utilised in the same manner as it 
has been utilised for the benefit of 
the coal mine workers. 

The only thing that I want to ex-
Press here is this. After all, where-
from the money IS coming. This 
money is going to be paid by the con-
sumers. My only question here is 
Whether the responsibility of keep-
ing in view the welfare of workers is 
only that of the State or t':te Central 
Government or whether the employers 
also have got some responsibility to-
wards it. From these mines the 

. owners .are earning a lot. But what 
are they going to spend for the wel-
fare of those workers? Gavernment 
is going to construct houses for them. 
They are going to make arrangements 
for the supply of water, for the train-
ing of their children and also for their 
schooling. But what are the em-
ployers going to do? The tendency is 
cropping up in the minds of the em-
ployers that as the whole responsibi-
lity is going to be taken by the Gov-
ernment they are not going to do any-
thing. The moment this responsibility 
of constructinJ;: houses in the indus-
trial area was taken by the Central 
Government, employers stopped even 
to repair their own quarters. If such 
things are continued:, I think it will 
hopelessly affect the minds of the 
workers. What are these employers 
going to do when we are doing every-
thing to see that the relations between 
the employers and the ~  are 
cordial? Therefore my proposal is 
that the Government should take this 
thing also into consideration. Some-
thing must be done. The employers 
should be made to do something for 
the welfare of the workers. 

Shri L. N. Mishra: Sir, I am thank-
ful to the hon. Members for their 
suPPOrt to this measure. Hon. Mem-
bers in the course of their ~  
have drawn attention to the unsatIS-
factory conditions in which these wor-
kers are working. In my speech I 
have accepted these points. It is ~  
because of that unsatisfactory condI-
tion that we have come forward with 
this legislation. 

So far as the wages in iron ore 
mines are concerned-;.which my hon. 
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friend Shrimati Renu Chakravartty 
referred to-I might inform her that 
we have already decided to implement 
the Minimum Wages Act among the 
iron are mine workers, along with 
four other mines. The State Gov-
ernments have been asked to imple-
ment it because the administration of 
this Act is in their hands and they 
have to implement the provisions of 
this Act. 

As regards the responsibility of 
providing, welfare it is a fact that this 
is an obligation of the management. 
Since they have failed to discharge 
their obligations Government have 
stepped in and come forward with 
this Bill. Still we do not think that 
the employers will cease to have any 
responsibility. They are expected to 
fulfil their responsibility of providing 
at least mInImum welfare and 
amenities to the workers. 

In coal mines too· Government's 
responsibility is not hundred per 
cent; the management have their 
responsibility. And here also we 
expect them to discharge their res-
ponsibility. 

My hon. friend Shri T. B. Vittal Rao 
referred to the public sector mines. It 
is a fact that things are not very good 
in the public sector mines too. But 
comparatively they are much better. 
He can look into the conditions in 
the coal mines under the NCDC. He 
will find that there is a change, that 
there is an improvement there. Of 
course it is not an ideal state, but if 
we look at it comparatively we must 
say that the working conditions, the 
housing conditions, the sanitary condi-
tions and other things in the public 
sector mines are much better than 
those in the private sector mines. Sir, 
r have nothing more to say. 

Mr. Deput,'-Speaker: The question 
is: 

"That the Bill to provide "for 
the levy and collection of a cess 
un iron are for the financing of 
activities to promote the welfare 

bers' Bills and 
Resolutions 

of labour employed in the iron 
are mining industry, be taken into 
consideration." 

The motion was adopted. 
Mr. Deputy-Speaker: We will now 

take the Bill clause by clause. Is the 
han. Member, Shri T. B. Vittal Rao, 
going to move any amendment? 

8hri. T. B. Vlttal Rao: Yes, Sir, a 
small amendment. The Minister is 
likely to accept it. 

8hri L. N. MIshra: No, Sir. 

Mr. Deputy-Speaker: Then perhaps 
he need not move it. 

The question is: 

"That claulij!s 1 to 8, the En-
acting Formula and the Long 
Title stand part of the Bill". 

The motion was adopted. 

Clauses 1 to 8, the Enacting Formula 
and the long Title were added to 
the Bill. 

Shri L. N. Mishra: I beg to move: 

"That the Bill be passed". 

Mr. Deputy-Speaker: The question 
is: 

''That the Bill be passed". 

The motion was adopted. 

MT. Deputy-Speaker: We now take 
up non-official Business. 

15.23 hrs. 

COMMITTEE ON PRIVATE MEMB-
ERS' BILLS AND RESOLUTIONS 

NINETY-FIRST REPoRT 

8hri T. B. Vittal Rao 
mum): Sir, I beg to move: 

"That this House agrees 
the Ninety-first Report of 

" 

(Kham-

with 
the 




